s Re. Shri Morarfi
Desai’'s Fast
SHRI INDRAJIT GUPTA (Alipur):
Whatever our viewg on thiz may be,
it is definitely » maiter of urgent pub-
liec tmportance, That cannot be denied,
To take It up as one of the items fol-
lowing the Minister’s statement about
next week’s business, is not appro-
priate. Tomorrow, the only techni-
cal difficulty may be that there is also
a short notice guestion That short
notice question, with Mr, Sathe's co-
operation, can be shifted to the next
day, and you can admit the call at-
tention motion for tomorrow What
is the difficulty?

SHRI VASANT SATHE (Alola):
If a short notice question is asked on
this, I am willing to accommotdate

SHRI INDRAJIT GUPTA: That can
also be done,

ot waw fagrdt araddl : waer o,
AR AT & (AT & AT 7 oy o
qeridwe Frard 4 o7 waa e WY
o 6 gor Faew AwaT 810

MR. BPEAKER: You agree to your
short-notice question fixed for to-
morrow to be shifted?

SHRI VASANT BSATHE: Yes, it
may be shifted to the 11th

MR. SPEAKER: It i3 for me to ad-
just the date I cannot commit my-
sell,

SHRI VASANT SATHE My only
reguest iy that my name also should be
included in the calling attention

MR. SPEAKER' No bargaining.

ot wew fagr® wrwdadt : wesy ofy
gu iy 47d v e A MR T a® o
wiy Y frs 3 rft fk wolt aify
wifTs srw g & dwwi gy frgr et o

MR. SPEAKER: Notice are already
there and they have to be ballotted.

BHRI PILOO MODY: There is an-
other mattér also. Vesterday Mr.
Bharad Yadav roised thy maiter about

APRIL 9, 1075

Papere Laid 216

deletion of eertain portions from the
newsreels exhibiteg in M.P.

MR. SPEAKER: I have allowed it
to be raised under Rule 377 by the
member whose name came first. I
think 1t is Shri Laxminarayan Pandeya,

o (TATMIT WAt (97))
weqs wEEg gAY T few e g L
(veww)

wewW Sga ; gg AT AT A R,
AT o 7 ot qret ot P, 7 Afeex gt
w2

warl wlngn qfw (amvwe) .
usy WETR, {W N st vk,
ww A AT WX ¥ wee A ok 41 w0
it e & Aoy v v Frrrrd
¥ AT g% A9 v Y ) grera A N
v Wi o o e ey ZAE ¥
faammar g & 7 41 our 91 ag A9
farmgr oo oy | foorrn o X
iy Tar T, afes arreaTe 9 gAY
* qar &7 gy 14 9 ifex fxmar
1 ¥ 3 W2 Ay dorr Ty W)

woqw ey ¢ WIT qR e wc
ffar ot dfafy a7 rmiwv En
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PAPERS LAID ON THE TABLE

Ou. InpustRY (DEvELOPMENT) RuULEs,
1975

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MAL~
AVIYA); 1 beg to lay on the Table &
copy of the Ol (Develop-
ment) Rules 1978 (Hindl and English
versions) published in Notification No.
G.8.R. 160(R) in Gazetts of Indin dated
the 25th March, 1078 uynder sub-
section (3) of seciton 31 of the OR



a1y

Industry (Development) Act, 1974
1[.;']l¢ced in Library. See No. LT-0377/

IAS (Frxa11o0N oF CADRE STRENGTH)

8TH AND 10THH AMENDMENT REGULATION,

1975 anp 1AS (Pay) 4TH AMENDMENT
Ruies, 1875

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA) 1 bwg to lny on the Table
a copy cuch of the fullowing Notifica-
tions (1linh, .nd  Enzlsh virsions)
under sub se .o 12 of pectiem G ool
the All India Services Act, 1851 —

(1) The Indian Administrative
Stiv¢  (Fixation of Cadre
Stremwth) Tonth Amendment
Revitlations 1973, pubpshed
m Notification No G S R.
305 n Guzetie of India dated
the -l Muret, 1973

(11 The Indun Admass‘rative
Serviy (Luxation  of  Cadre
Strergth) Nmmth  Amencdneent
Reqviationg, 1975, published
in Netsoation No GSR 469
i Gurette of India dated the
the 22nd ‘“urch, 1975

un) The Indian Administrative
Swivice (Pay) Fourth Amend-
et Rulea 1975 published in
Not.fi alion N3 G.SR. 3
i Gudtte of India dated the
22nd March, 1875 [Placed in
Librury, See No LT-9378/
751,

Revitw AND ANNUAT REPORT OF TaN-
nEry anNp FonTwear CORPORATION OF
Inpia Ltp KaNvur For 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B I, MAU-
REA): I beg to lay on the Table a
copy each of the following papers
(Hindt and English versions} under
sub-section (1) of section 619A of the
Companies Act, 1086: —
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(i) Review by the Government on
the working of the Tannery
and Footwear Corporation of

India Limited, Kanpur for the
year 1972-73.

) Annual Report of the Tannery
«"d Foolwear Corporation of
In . Lidted Kanpur for the
veur 197273 along with the
Audited Accounts and the
caommer‘s of the Comptroller
and Auditur Guneral thereon.
[Placedd 1n Libvary  See No.
LT 9/70/75].

DeLnr MUNICIPaL CORPORATION (PRE-
PARAIINY o Errcroran Rouis) Rurrs,
1975

THE DEPUTY MINISTER IN THE
MINISTEY OF HOME AFFAIRS
(SHRI F 11 MOHSIN: 1 bLeg to lay
on the Tuble a copy of the Delhi
Municirs! Corporation (Preparation of
Electoral Rnll:) Rules 1975 (Hindi and
Englich serowr ) publishee i Noiflca-
jon No F. 2:/73LSG in Delhi
Garette dated the 19th March, 1975
under sah-«i ¢tirn (2) of seetion 470 of
the De'ht Nuncipal Corporation Act,
1057. [Plaee! 1n Library Sce No
LT wulgne 77

Ispiwy Teoremipn (O AMPADMENT)

Prire 19753 wp CrNTRAL  DEMANDS

ton 5o L0 EAPENDISY pr ax INDIAN

Po=r~ an° Troicnaris DOPARTMENT FOR
1973-76

THE DEPUTY MIN'STER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): 1
beg to L+ on the Table*

(1, A ¢y of the Indan Tele
graph Seennd  Amendment)
Rules 1975 (Hindi and English
versionst published in Notifi-
cattr Neo GSR 362 in
Gazette of India dated the
15th March, 1975 under sub-
saction (5) of section 7 of the
Indian Telegraph Act. 1883
[Placed in Library. See No.
LT-9381/75].



